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Il THE CENTRAL ADMIMISTRATIVE TRIBULIAL, JAIFUR BEMICH, JAIPUR.
O.ANG.101/1509 Iate of crder: 13.11.2000
fatya ‘Narain Verma, &'c Eh.Ram Zwarcop Darji, R'‘c F-1&l, Gatal
Rcad, Bhiwari, EDSV Ph;iwari Industrial Area F.0, Distt.Alwar.
. ..Applicant.
Vs.
1. Union of India thrcugh Secretéry to the Gevt of India, Leptt. of

- Pcsts, Mini. of Conmunicaticns, New LDelhi.

2. Chief Pcetmaster General, Rajasthan Circle, Jaipur.
2. Sr.2updt ¢of Feet Offices, Alwar Feetal Divisicn, Alwar.

4, Asett.Supdt of Post Offices, Alwar (Merth) Suk-Livn, Alwar.
-+ Respondents
Mr.C.B.Sharma - Ccunsel fcg: Applicant.
Mr.K.N.chrimal - Ccunsel for respondents.
CORAM:
Hon'hble Mr.B.F.Agarwal, Judicial Menker
Hon'ble Mr.Gopal Singh, Administrative Menmker.

FER HIM'BLE MR.Z.F.ACARWAL, JUDICIAL MEMEER.

In this Original Applicaticn under Sec.l? of the Administrative

Trikunale Act, 1995, the applicant malkes a prayer:

i) to direct the respc-hdents to allow the applicant to work ,n the
rest taking into ocnsideraticn of his satizfactory service: and |

(ii) direct the respondents nct to select amy peréan as the candidature
¢f the applicant has alreadyv Iveen considered after completing all. the
formalities. '_

2. Rerly was filed. In the» verly it is admitted that the applicant
waz arpcinted prcvvisionaliy on the pest but it 1s stated that he is free
tc participate in the process of selecticn in case regular appointment
is made on the pcst. It is alen stated that the arplicant was appwointed
cnly con provisicnal basis and this arrangement was terminated on 15.2.93
on acccunt keing irregular and was not necessary to give reasons tc- ths
arplicant kefcre terminaticn. Therefore, it ies stated that the applicant

has nc¢ case for regular appcintment and for interference Ly this
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Tritunal and this 0.A is deveid ¢f any merit is liable to ke dismissed.

2. Heard the learned crunsel fcr the Farties and perused the whole
record.
a, The learned ccunsel fcr the applicant during the ocurse cof

arguments sulmits that frem the reply filed ky the respondents, it
arrears that the respondent department has filled up the post of EDSV,

Phivari Industrial Area cn prcvisicnal hasis due tc deputaticn cf Shri

" Ashc): FKumar _‘_/adav, therefcre, till Shri Ashclk Fumar Yadav returns bkack

frcm deputation, a provisicnal appointee shculd not he replaced by any
rrcvisicnal appointee.

5. It is an admitted fact that the aprlicant was given appcintment on
prc.visi.c»nal kasis after rejisitioning his name alongwith others from

Employment Exchange and there is neo allegaticn against the applicant

~ about hie work and conduct. Mo cppertunity of hearing was given kefcre

issuing the impugned crder of terminaticn. As the crder <f terminaticn

entails civil ccnsejuences, therefcre, it was necessaty con the part of

" the respondents tc give an cppertunity to shew cause hefcre issuance of

such crder. In the facts and circumstances cf this case, it will ke just
and expedient in the interest cf justice that a prcvisicnal apgpointee
shculd not Lke replaced by ancther prcvicicnal app-intee.

. In view cf aktowwe all, we quash Annv.Al dated 14.2.99 Ly which the
services of the applicant were terminated and direct the respondents to
centinue the applicant con the post of ELSV, Ehiwari Industrial Area,
tili chri Ashck Fumar Yadav returns kack from deputaticn cr a regularly
selected candidate is appointed/joins. |

7. With the al:c»vé directic'ns, the 0.A is dispcsed of with no crder as
to costs.

Coputsaf

(Gepal Singh)j B / (S.E.Agarwal)

Member‘(A) Member (J).




